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DA 957792
SJras0 CHANU BLJ#A AT vvo APPLICANT,
Vs,
UnloN JF INDIA & JRs, ..o RESPONDENTS,

CuRAM

HOlN, MB, GUPAL KdlsHNA, MauBsa (J),
Fult, ile WP . Sriamiia,  Maagin (A),

For the applicant ' eso il KL.L. THARARNL .

For Thne Hespondents ve o OHHL K., SHfLMAL,

PR HOUN. Mut, GJPsL BhlarNa, MaaBan (J),

The spplicént, suresnh Chanda Bijawsat, nes rilea
Tnis application u/s 19 of the Administrative Tribunals
» the ot
Act, 1985, praying tnal he is entitled to/grant/smpo-

rary stetus eno regular @bsorption/appointmant as

Mailman Group=-d, and turther that the r:sponcents be

directea to continue him &s &n JUn Approvad Candidate

(tor short UAC),

2, The tacts of the case as disclos2¢ in ths OA
are that the applicant has bezn working continuously
as UaC Mallman sincs 1983 and thet the juniors who
were precruiled much atter the applicant have alrsady

been granted temporary status and the case or the

~applicant for grent of it was ignored, and the applicant
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apprshends that his services might be terminated in spite
of the tact that he has worked tor more tnan 240 days and
he is now @ligible tor regular absorption in service under

. the -
the provisions oi/Industrial Lisputes Act, 1947,

3e The applicétion has been éont@st@d on behalt ot the
raspondents on the ground that the applicent has not been
continuously working sincz: 1983 as he hat stopped coming
£or duty from October, 1984 &nd ra2-joined duty on 20.8.88.
Howevar, tn@'fQSpondants have stated that a representation

méde by the applicent on 3,9,92 is under consideratiun,

4, The present s waé tlléd on 2,11,92, It shows thet
the VA wes tiled within ¢ period of two months trém th@dag;i
maxing of the reprasentation, It ought to have been tiled
on the expiry of s$ix months trom the date of rapresentation,
Thne lzasned Counsel tor the rispondants nes. stztec that the

respondents are not prasently contemplating to terminate

the services of the applicant,

5. - since the representsetion of the applicent is still
panding consiceration, we consider it proper to decide this

Wi with the tollowiny dirsctions

&) - The r:spondents snall dispose ot the representation
dated 3,9.92 (Amnexurs A-5) within s period of two
months trom the uate of rscezipt of & copy ot this

. order in terms ot the REP letter No ,45-95/87-SFE 1~ -
detec 12,4,91 on the 5ubj&ct "Casual Labourarsr(ur@nt
oif Temporary Status and Hegularisation) Schzme in
Dept. ot Posts" gno consider tne'applica nt's cese

tor grent oi temporeiy status and other reliezs claimed

ea«oumoot
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instructions end guiwtlings on T subjacet, 57

) The partics ere lett to beor therr own costs,

Gt

( O.F. Shafia ) - ( GOPAL KALS uwin )
WMésBer (A) paiB s (J)



